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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
(CIRCUIT AT PORT BLAIR)
- No.O.A 351/936/2018 Date of Order: 20.12.2018

Honble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Present:
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* ‘For the Applicant(s): MR A K CHAKRABORTHY, COUNSEL
.*For. the Respondent(s):MD TABRAIZ, COUNSEL
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ORDER (Oral)

Per: Bidisha Banerjee, Member (J):

" Heard Id. couns'él for both sides.
2. Ld. counsel for the applicant submits that the suspension
order has been revoked but the applicant is still aggrieved as
suspension was not reviewed with'in. 90 days and hence it should
be deemed to have revoked ingfw g the‘*l:lon’ble Apex Court
decision in Dip M‘Qh‘ f v’%‘ @
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